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QRDER DATED 12-0~i

In this Criginal Application,the Applicant has

prayed fcr the following re

"(4)

(ii1

Issue a direction to the Respondent X
te allow parity in the By or pay sﬂale as
junior or senior officers of

entral Government and resal_
the ACP Scheme as betwecn ti
of offwrels, :

betﬁeen the
ve the amma’y in
8€ two cateaories

Declare that the ACP scheme iz not interded o
weik out injustice between officers
=ithateﬁ and necessary amendments be ‘noo&mUL~

similarly

An&/br issue & direction to the Respondent Ng,.2
sider the claim of the Applicaent with
re@ard t@ parity in the pay scale in the lieht
lons made in this agplication®,

It appears that the Applicant has submitted a representation

vide Annexure=2 to this 0,2,The Respondents Lave not

their decisionsupen such representation which

sub judice My

eR@Mdas, Learned counsel appering f

Applicam t has invited

ur attention that in & similar

case this Tribumal has alsoc passed a direction

competent
grievance
Applicant

the Rulee

sgainst the
autho rity na to the applica
and t@ dissose of the representation of the
in the light of the ndification,circvuYar and

/ the Unien of India from time to time,

In that view of the matter we also hereby direct the

Respondent Np.l to consider the

representation of the

prescnt applicant in the light of the notification,rules,

and to lod&k in

orders passed by the Union of

erievance of the agplicant by passing a reasonéd order wi



F

a period of four months from the date of commund

of this orderx,

Wita the above directions,this Orioinmal

Application is disposed of,No costs,
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